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MESSAGE FROM RAJYA SABRA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

'In accordance with the provi-
sions of rule 101 of the Rules of 
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha at its sitting 
held on the 10th September. 1963 
agreed to the followiIllt amend-
ments made by the Lok Sabha at 
its sitting held on the 29th August 
1963 in the Lndian Sale of Goods 
(Amendment) Bill, 1962:-

Enacting F01'mula 

1. That at page I, line I, for the 
word "Thirteenth" the word 
''Fourteenth'' be s·u~stituted. 

Clause 1 

2. That at page I, line 4, for 
the figure "1962" the figure 
"1963" be .• ubstituted.' 

12.33 lars. 

PUBLIC ACCOUNTS COMMITl'EE 

THnrrEENTH REPORT 

Shri Tyagi (Dehra Dun): Sir, I beg 
to present the Thirteenth Report of 
the Public Accounts Committee on th"! 
Appropriation Accounts (R'lilways) 
1961-62 and Audit Report (Railways), 
1963. 

12.33 Ms. 

PRESENTATION OF PETITION 

Shri A. K. GlIp1lan (Kasergod): 
Sir, I beg to present a petition sign~d 
by Shri Hari Om and a crore and two 
and a half lakhs others regarding rise 
In pr'ces, taxes and other matters. A 
few petitions are here and the others 
are deposited outside. 

Shri Bari Vishnu Kamath (Hoshan-
gabad): May I ask whether one-time 
revolutionaries have become petI-
tioners now? ... (Interruptions.) 

Mr. Speaker: I am rather surprised 
that the question should be asked of 
lIle. 

12.34 hrs. 

BUSINESS OF THE HOUSE 

The Minister of Parliamentary 
Atrain (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise t'l 
announce that Government Business io 
this House during the week commenc-
ing 16th September, 1963, will consis~ 
of:-

(1) Discussion on the present in-
ternational situation and tlls 
policy of the Government ot 
India in relation thereto on a 
motion to be moved by the 
Prime Minister on 16th Sep-
tember, 1963. 

(2) Consideration of any item of 
Business carried over fron, 
today's Order Paper. 

(3) D:scuss'on On the st'lt.ement 
laid on the Table of the Houoe 
by the Minis~er of Defence 0'1 
the 2nd September, 1963, re-
garding NEF A Enquiry a~d 
the statement made by the 
Minister of Defence on ~th 
September, 1963 on 'Our De-
fence Prc·paredness' o~ 

motions to be moved by Shri 
Prakash Vir Shastri antl 
others and Shri Bhakt Dar-
shan respectively. 

(4) Consideration of motions hr 
the constitution of a Cr.mm,t-
tee on Public Undertakings. 

(5) Discussion on the Annual 
Report of the University 
Grants Commission for the 
year 1961-62 on a motion to 
be moved by the MinIster of 
Education. 
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In order that the m emoers get ade-
quate time .for discussion of these 
items of business, it is proposed that 
the House may. have a 3itting on Satur_ 
day, the 21st of September. 

Mr. Speaker: Shri Kamath has 
given me notice that he wants to put 
certain questions. 

Shri Hari Vislutu Kamath (Hoshan-
gabad) : Sir, with the Lok Sabha 

. bulletin of the 1st August before me. 
as I survey the wide gap between 
promise and perform an L'e, it seemR 
the position can be aptly summ"d UIl 
in words which somewhat parody the 
well-known lines of a famous poet. 
So many Bills, so much business: So 
little done. such Ministers to be ... 
(Interruptions. ) 

Shri Hem Barua: Does the Minister 
know the poet? 

Shri Hari Vislutu Kamath: I think 
the Minister knows; he is a lover 0'. 
poetry. 

Mr. Speaker: I would request him 
to be brief and relevant. 

Shri Hari Vishnu Kamath: I wanted 
to raise five points but two of the 
points could more or less be easily 
disposed of. The motion regarding 
committee on public undertakings has 
been announced already. The other 
one on planning also need not be di3-
cussed today. 

Now, I come to the three points 
which are important in my humble 
judgment. The first one is with regard 
to the allocation of time for the 
various items coming UD before th(, 
House. May I invite your attention to 
rules 362 and 363 which governed 
more or less the procedure in the pro-
visional Parliament and 1 -believe for 
one or two years of the first Lok 
Sabha? I believe that much of the 
work that Parliament is expected to 
do in the interest, of the nation, as the 
mirror of national opinion and the 
instrument of national will, cannot be 
carried out effectively if a strict, rigid, 

time-limit is imposed on every item 
of business coming before the HouS&. 
I remember that in the time of the 
first Speaker of the Lok Sabha, Shri 
Mavalankar, in those early days, in 
the provisional Parliament, there -.va, 
I believe, no Business Advisory Com-
mittee which fixed these rigid time. 
limits or time-schedules for every 
business, but the Speaker had an eye 
on the business, on the debate t:13.t 
was going on in the House, and if he 
felt that the debate was being carried 
on properly and effectively, and the!'e 
was substantial contribution bRing 
made thereto, he allowed the business 
to be carried on. I remember-I be-
lieve you were also present in ',he 
House-on two or three occasions dur_ 
ing that period when a closure was 
sought to be applied by Members of 
the Congress Party, he refus~<3 to 
acc"pt the motion and he let the 
debate be carried on. So, my first 
point is that the Government should 
not make recommendations for 3110-
cation of time for various items of 
business. legislative or other b<lsine,s. 
It is strictly you who should decide-

Hr. Speaker: The Business Advisory 
Committee should continue or~hould 
be-

Shri Hari Vishnu Kamath: It should 
continue, but only for such items that 
are considered necessary, not for every 
item of business. 

Mr. Speaker: Who should decide? 

Shri Bari Vishnu Kamath: You, Sir, 
in consultation with the Leader of the 
House. That is also what the rule 
says. 

Mr. Speaker: All these rules should 
be -read together. He desires that 
some agenda should be brought about 
and the Business Advisory Committee 
should consider only those items that 
are entrusted to it by the Speaker, 
when the Speaker considers .that sueD 
items are so important that some 
time-limit should be placed on them. 
Is it the idea? I 
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Shri Bari Visluau Kamath: No, Sir, 
It is the other way round. If t'ley 
are very important, and the entire 
House i~ interested, if they are of 
national importance, no time-limit 
should be fixed at all, and you (;an 
keep a watchful eye and attentive 
ear On the proceedings that are going 
on and see whether the debate is pro-
ceeding effectively and usefully. 

Mr. Speaker: All right; that is the 
first point. What is the 1IPC0nd Jne? 

Shri Bari VIshIlIl Kamath: The 
second point is the one which I have 
been raising in vain during the last 
few sessions of the third Lok Sabha. 
It is about the annual duration of Par-
liament sessions. I have these figures 
-t.'ley should be authentic-rompiled 
by the Reference and Research Sec-
tion of the Lok Sabha Secretariat. I 
find that there haa been allow alld 
llteady erosion of time that Govern-
ment deems fit to devote to parliamen-
tary work. (lmerntption.) I will take 
only the budget sessions. In one sei/-
sion, it was 92 days; then 89 days; it 
was 106 days in one budget session in 
the first Lok Sa'bha; another was for 
96 days. Now, we have come down to 
89 days. Then came 86. The last one 
which ended this year was for 76 
days. I think Shri Mavalankar, the 
first Speaker, was eminently right 
when he said that Parliament, if it 
should fructify the will of the r.ation, 
the people, as the true mirror of 
national opinion, and an instrument of 
the popular will should sit for at least 
seven months in the year, not less. 

The last point is with regard to the 
Constitution (Amendment) Bill for 
amending article 100 of the Constitu-
tion, relating to the quorum of the 
House_ As this is the last shtement 
that the hon. Minister is making in this 
session. I want to reiterate what I said 
last time, namely, that the Government 
has been unconscionably delaying this 
matter which has been pending since 
1955, when the first Speaker, Shri 
Mavalankar. advised the Government 
to bring forward a Bill with regard to 

this matter. But for some reason bW 
known to themselves they have not 
moved at all in this matter. I would 
like to state in all humility, but all 
earnestness that most of us on this 
side of the House would like to give 
notice to the Government that if they 
do not bring forward a BiIl, as advis-
ed by you also and not only by Shri 
Mavalankar, to amend Arlele !OO re-
lating to quorum, within the first two 
weeks of the next session, we shall not 
regard ourselves as bound by the un-
coru;titutional convention which il 
being followed here with regard to 
quorum. According to his own st&.te-
ment made earlier, the Bill should be 
introduced. 

Mr. Speaker: I have noted do .... n his 
points. Dr. Singbvi. 

Dr. L. M. SiIl&'hvi (Jodhpur): 
would also submit that there should be 
a reconsideration of the hours during 
which we sit and also the possibility 
of restoring the lunch hour. 

Mr. Speaker: That was conSidered 
the other day when it was raised by 
Dr. Lohia. We have considered it. 

Shri U. M, Trlnc1i (Mandsaur): 
Sir, I support Mr. Kamath·s demand so 
far as the very hard attitude that has 
been adopted and I should sal' the 
anti-State manner in which debBtes on 
Bills are conducted is concerned. Il 
becomes impossible for anyone to say 
within 15 minutes or 10 minutes or 5 
minutes allotted what he wants to say 
on the whole Bill which is behre the 
House and to make the criti~islIls on 
th1! clauses which he wants to make. 
It becomes extremely difficult. Some-
times, there is another thing which 
comes to notice. Although EoVery Mem_ 
ber may belong to a particular group, 
yet so far as taking part in tht! debate 
is concerned, it cannot be said that 
only one speaker from that p"irticular 
group should be allowed and that 
others should not express their views 
at all That is why I say that this 
rigidness about this time limit should 
I!.O. We realise that there shOUld :1ot 
be waste of time. At the samE' time, 
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It should also be realised that We are 
here as representatives and in our 
own way we want to exuress before 
the House the effects that we fiud and 
the suggestions that we want to make 
to the Government, so that there can 
be proper appreciation of our views 
by the Government and by the public 
at large. We are here fer tnat pur-
pose and I would say that this rigid-
ness about this affair should go. 

Shri S. M. Jlaaerjee (Kanpur): 
lind from the announcement of the 
Minister that a discussion on planning 
has not been included. When we are 
mtting for a day more, I would like 
to know why a discussion on planning 
ill nat allowed.. The second point is-
[ would appeal to you als~in the 
other House, Members are discussing 
the serious implications arising out of 
the Supreme Court judgment on D.1.R. 
We have also given a calling attention 
notice, which is under consideration 
still. I would only request the Minis-
ter through you that a simBar dISCUS-
aion should be held in this House a:80. 

Mr. Speaker: That he can tell me. 

Sllri BaIlp (Chittoor): The other 
day, when Dr. Lohia mad.~ those re-
marks, I for one did not have any 
notice at all that he was gomg to raise 
that qu('!tion. I could not follow his 
vpeech also. Immediately therpaIter 
FOIl did not think it necessary to give 
any opportunity for us to .. xpress our 
views and you expressed your views 
along with the Minister of Parliamen-
tary Affllirs. I would like to &uggest 
that yOU may be good enough to clill 
a meeting oil the leaders of the various 
parties, so that we can consider the 
question of hours of sitting for this 
House. because quite a num}:lcr of ~! 
are really keen about the lunch hour. 

Mr. Speaker: The other day also, I 
uid that it is always the pleasure of 
the House to chanlte those hours. For 
the preS"tmt, we are having Lhese hours. 
As for the suggestion he has made. I 
would certainly welcome that. If some 
other til'le is suitable and t1'.<> Mem-
bers can agree, I would not have any 
objection to that. 

Shrimati Reng Chakravartty (1:!ar-
rackpore): About the time for the 
considerations of the Bills, etc., when 
Mr. Mavalankar introd'.lced this idea 
about th~ Business Advisory Commit-
tee, the convention was that we could 
contmue to speak on the Bills till it 
was finished or sometimes it was to be 
talked uut. Sometimes the Speaker's 
rulings used to give rise to certai n· 
differences and we used to insist that 
we should have more time to speak. I 
for one agree with my friends who 
bave been urging that we should have 
more time, because we feel sometimes 
it is ridiculous to ask anybody to speak 
for about 5 or 10 minutes. At the same 
time, I would not like to have it lelt 
in the hands of the House. The majo-
rity is, after all, with the Congre!lll 
Party. So, I would not like to leave 
it to the House to decide how many 
hours we should have for a Bill. 
Therefore, I would urge that there 
should be a via media and What we 
discuss within the Business Advisory 
Committee should be considered more 
sympathetically by the Minister of 
Parliamen·tary Affairs and adeqmlte 
time should be given. Sometimes he 
always insists on something and we 
always insist on more time and we 
cannot find a via media. So, I urge 
that we should not completely rule 
out the Business Advisory Committee. 
but at the same time, we should have 
some more time for the Bills to be 
discussed. 

Some Bo.. Members Tose-

Mr. Speaker: This is not a general 
debate that is going on. I did not 
get any previous notice from other 
Members. 

'" mr ~ "'" (~) : 
'Ql>Im ~, 

~ ~ mi;:, mi<: 

'" mf ~ '"" : lfUreT ~, 
~;;ft$~~~, ~ 

~ ~ ~ if ~ f.m;r 'f.'W ~ 
~ I Jmf.m;r~~f.f; ~<f'T 
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[ 1!1 r <:fll" ~'f. llR'f] 

m1\lr 'f.T 'lfT m~ ~ 9 t~~ it 'l;!Tl<T 

~T 'rlP: ~ ~'1 if; 'V-'1 tn: m <:WT 
lpIT I m:'f.R '1fT 'rln: B- ~'1'1T ~_lT;ft 

If<lT <r{ fiI; 'rlr;f i'f'j; ~ tn: ~ 'R"T 
~ gi I ~ ~ ~" tn: tt'f. 1T'?fT'f f~ qr, 
"''''I" ,1'1' l?<fT'f'R 2m m'f.'1 ~ ~ t 
f", wm ~ it '3"'f'f f'fq-!f tn: ~ 
"11'< f.,,,Tfuf ~ f'f."tfT 'lm ~ (fT it 
m.r "Il"Qro:r ~ ~'lT f", qQ ~'1iF fu-4-
~'ili '11p1" f~ qrf'f. ~" tn: ~':T m<: 
'R"T~'1iF 

Mr. Speaker: Before ask the 
Minister of Parliamentary Affairs to 
answer all the points raised by Mr. 
Kamath. 

An Hon. Member: On a point or 
.order .. ! •• 

Mr. Speaker: Order, order. When 
am speaking, does he want me to 

.sit down? 

1 would just put it to the opposition 
whether this procedure of the Busi-
'ness Advisory Committee is more ad-
vantageous to them or whether they 
would like, as has been suggested by 
Mr. Kamath, that the Government 
whip at his pleasure moves "that the 
-question be now put". It was still 
open to the Members and if they 
want, that can be rest~red. 

Shri Surendranath Dwivedy (Ken-
.~rapara): It has been suggested that 
We sit round the table and consider 
the whole matter. 

Mr. Speaker: Always the Opposi-
tion gets the advantage if we sit 
there in the Business Advisory Com-
mittee and they stress their point. 
Up to now, We have always been 
unanimous in all our decisions. Now, 
if the hon. Members in the opposition 
want that this should be left to the 
House and that the Minister might 
move "that the question be now put", 
always We will be having those quar-

rels. The Members WOuld be fighting 
that more time should be given and 
the ruling party would be pressing 
that there had been enough discus-
sion. Of course, in some cases, I can 
say whether there has been enough 
discussion or not. But ordinarily I 
shal! haVe to put the question to the 
House and the hon. Members of the 
Opposition should realise what the 
fate would be. The procedure that 
we are rollowing is certainly more 
advantageous to them.. They can 
press for their claims on any parti-
cular item whenever they feel that 
the time is not adequate. Whenever 
the question has arisen here in the 
House, 1 have exercised that discre-
tion. 

Shri Ranga: We will see the ex-
perience over this coming Constitu-
tion (Seventeenth Amendment) Bill. 

Mr. Speaker: That i~ a different 
thing. If he wants, we will try and 
keep it OPen to the House; and then, 
the Minister of Parliamentary Affairs 
shan have the power to move "that 
the question be now p~f'. 

Shri Satya Narayan Sinh:l: With 
your permission, Sir, 1 would like 
first to take up the last point which 
my friend, Shri Kamath has raised 
about this anti-quorum business. I 
admit it is sometimes very difficult 
to comprehend the mind of my han. 
friend. 1 did not perhaps follow 
what he actually meant. He some-
times talks about anti-quorum. 
He himself had brought a Bill to that 
effect. He had withdrawn that Bill; 
I do not know for what reasons. 
When Mr. M. L. Dwivedy's Bill came 
absolutely on the same lines on which 
the Government had introduced that 
Bill, when somebody asked Mr. 
Kamath why he had wIthdrawn his 
Bill, Mr. Kamath is reported to have 
said, "1 was not seriou¥ about it". 

Shl'i Bari Vishnu Kamath: I did not 
say that. 
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Shri Satya Narayan Sinha: I am 
quoting from the proceedings. I do 
not know when you are serious and 
when you are otherwl3e. 

When Shri M. L. Dwivedi brought 
that Bill forward ther~ was some 
discussion in the House and 1 would 
like to read OUt what my hon. friend 
Shri Kamath said. He said: 

"I do not want to read the pro-
ceedings of the Con;tituent As-
sembly. The Bill is ill-conceiv-
ed, ill drafted, undesirable and 
pernicious. " 

Not only that. He said that from the 
Constitution it should not be taken 
out and it should remain where it is. 
Therefore, I do not understand actu-
ally what he means. Does the han. 
Member mean that the quorum bus!-
ness should be taken out or' the 
Constitution "1' the number of 50, or 
whatever it is, that is prescribed 
there should be reduced? We should 
know his mind before we can give 
our reaction. 

Smi Hart Vishnu Kamath: Bv 
your leave, Sir, may I submit--l am 
sorry to :nterrupt-that if and when 
the Government decides to bring 
forward the Bill they cannot """ 
they shalI not get the 'support of the 
Opposition. Let them stew in their 
OWn juice. They shal! haVe 10 pass 
it on their OWn strength. They can 
pass it, if they so choose, with their 
own strength-we w:l! not suppor! it 
at all-and get it on the statute-
book. They can pas', it 011 th~'r (own 
strength, on the strength of the Cong-
gress Party. We will not support it. 
Why should we support it? 

Shri Satya Narayan Sinha: I have 
not welI appreciated what he has sta-
ted. He wants it ~o be taken out of 
the Constitution but he w:ll not be a 
party to it? 

Dr. L. M. Sing-hv!: He does not 
want it. His poJnt is that this con-
vention should not be observed I;.nd 
that the Whips 'Ind the Minister of 
1204 (Ai) LSD.--4 

Parliamentary Affairs should ensure 
better attendance in th~ House. 

Shri Harl Vishnu Kamath: I want 
the Constitution to remain as it is. 
H you want to pass the Bill you 
wm have to do it on your own 
strength. 

Shri SatYa Narayan Siuha: There-
fore, the question of amending the 
clause . rela~ing to quorum ;s not 
necessary? 

An hon. Member: Not at all. 

Shri Satya Narayan Sinha: Many a 
time it has been explained that it is 
our responsibility and aiso the res-
ponsi"ility of the Opposieon to 
maintain the yuorum in the House. 

Dr. M. S. Aney (Nagpur): Yours 
is a bigger responsibility. 

Shri Hari Vishnu Kamalh: It may 
be proportionate. 

Shri Satya Narayan Sinha: Our 
responsibility is bigger. I admit. But 
the Oopposition cannot be absolutely 
absolved of that responsibility (Inter-
ruption). 

Mr. Speaker: Order, :lrder. Shall 
this continue in this manner' 

Shri Hari Vishnu Kamath: Let us 
take a count every time. He does 
not understand at all what We are 
saying. 

Mr. Speaker: The r~sLllt is !.hat no-
body is able to understand anything 
(Interruption). In this confusion how 
~an I understand anything? 

Shri Satya Narayan Sinha: He has 
also not understood what I said, that 
is oUr misfortune. 

About the Business Advisory Com-
mittee, Sir, you h~ve already ex-
plained the position. Perhaps the 
House is aware that the Businpss 
Advisory Committe came into exis-
tence in the time of your illustrious 
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[Shri Satya Narayan Sinha] 
predecessor Shti Mayalankar. I do 
concede that the system of having a 
Business Advisory Committee ns such 
does not exist in ma:ty of the Par-
liaments of the >w~rIJ. But this 
Committee, at the time when it was 
constituted, was brought into being in 
consultation with the ent.ira House. 
We know how it has been functiOning 
since then. I claim that it has been 
functioning to the ';:ltisfaction of a 
very large number of people excep-
ting a few. You wilJ bear me out, 
Sir, that in the Business Advisory 
Committee as in all ot,her committees 
according to our numerical strength 
in the House we ,lave got a m3jority, 
but whenever we allot a certain 
number of hours for Government 
business not even on cne occasion 
we haVe resorted to voting or put 
the question to vote. After that, 
whenever the Members of the Op-
position wanted that the tinle should 
be extended We have left it to your 
decision and after taking the conse-
nsUs of opinion we have always 
agreed to it Even after that, when-
ever the House has demanded that 
the time sbould be extended we have 
never made any grievance, r.f it IIJId 
you in your discretion in consultation 
with the House have always extend-
ed t;le tinle. In spite of all this, If 
the Opposition wanls that this right 
should be taken away Government 
will not be sorry for it. I would 
rather welcome it. .\s yeu said, Sir, 
it is more advantagec~:~ to the Op-
position. 

Shri U. M. Trivedi: You can take 
all the advantages of the Opposition. 
Keep them to yourself. 

Shri Satya 'Narayan Sinha: Always, 
Sir when a motion for ceosure is 
mo~ed if you think tha~ the motion 
for cl~sure has been moved at the 
proper time, you ~;ill adm t the 
motion, put it to the vote of the 
House and decide accordingly. 

8hri Hari Vishnu Kamath: Sir, 
rise to a point of order. May I 'n-
vile your attention to rule 352. He 

said that as soon as a motion for 
closure is moved you will admit it. 

Mr. Speaker: He has not s~id that. 
The hon. Member docs not listen. He 
said that if the Spe~ker think:; that 
there has been sufficient discussion 
then alone he will admit it. 

Shri Hari Vishnu K:1m:lth: He did 
not say so. 

Mr. Spc:lker: He said that. 
Shri Satya Narayan Sinha: My mis-

fortune is that my hon. fr:end does 
not hear what I ~ay. Therefore, Sir, 
it is for you and the House to decide.. 
About this particular itEm, the Con-
stitution (Seventeenth Amendment) 
Bill, as we did not come to any agree-
ment there we have left it to the 
Houae to decide. 

Mr. Speaker: Other things I CaD 
decide when I cail a meeting Of the 
Members of the Opposition. ' There 
is only one question. Shri Kamat.b, 
and some other hon. Members also. 
have asked that the Session should be 
extended over a longer period. 

Shri Satya NaraYan SiDha: The 
duration of the Sessio:t always de-
pends upon the quantum of ,egisla-
tive work. Proposals for legislative 
work always come from the s'de of 
the Government. If we have not on 
any particular occasion sufficient legis-
lative work, I do not know what we 
.hould do, what thl! han. Members 
want us to do. 

Shri Ranga: There are so many 
important questions to be debated. 

8hri Satya Narayan Sinha: There 
is a lot Of nen-legislative work which 
We are doing in this SEssion. The 
majority of the time we have devoted 
to non-legislative work. If my hon.. 
friends will care to examine and com-
pare with any Parliament in the 
world they will find th~t the tinle 
whiCh We have devoted for non-
legislative work is proporlionately 
much higher than 3nywhere else. 
Even in the United Kingdom, in the 
HOUSe of Commons it i, less. It is 
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a question of facts and you can make 
a comparison. The time that We aLot 
fer non-legislative work IS much more 
than 'n any other Parliament. Even 
after th~t, if you Say that we s: .. ould 
slt whether th2fe is work or no work, 
I leave it to you to decide. 

Shri U. M. Trivedi: Nobody want! 
to sit with no work. 

Mr. Speaker: Let us proceed now 
with the next item of business. 

Shri S M. Banerjee: He has not 
replied t~ my poont al)out the debate 
on planning and the DIR. 

Shri Dari Vishnu Kamath: I want 
to see a clarification. 

Mr. Speaker: Order, order. All 
han. Members should not stand up 
together. Han. Members want to 
know about the debate on planning 
and D.I.R. 

Shrimati Benu Chakravartty: We 
want to know about the pjanning de~ 
bate and also the point raised by 
Shri Banerjee about D.I.R. 

Shri Satya Narayan Sinha: The 
debate on planning wa$ included in 
the agenda for this session. But 
many han. Members from all sides 
went to the Minister far Planning and 
requested him to postpone it saying 
that it would be more useful and 
purposeful if the debate was taken 
up after the mod-term appraisal is 
made by the Government. It is on 
their request that it has been post. 
paned; otherwise the Government 
was prepared to discuss thi3 matter. 

Mr. Speaker: What about D.I.R.? 

Shri SatYa Narayan Sinha: About 
D.I.R., Sir, it is not .... (lnteTT1Lp-
tion) . 

Mr. Speaker: Order, order. What 
does Shri Maurya want? 

Shri Maurya (Aligarh): What 
about the report of the Backward 

Classes Comm:ssion? Wnat has hap-
pened to tha t? 

Shri Frank Anthony (Nominated-
Anglo-Indians): You always treat 

them in a stepmotherly way; you al-
W2S treat them very badly. 

Shri A. K. Gopalan (Kasergod)· 
This D.LR., Sir, is a very important 
thing. We must be given s~me oppor-
tunity to discuss it. Rajya Sabha is 
discussing it. (lnteTT1Lption). 

Mr. Speaker: What he means to 
say is that one House is discussing 
It. 

Shri Satya Narayan Sinha: Many 
thongs are discussed in one House 
whiCh are not discussed in the other 
House. 

Shri D. N, Makerjee (Calcutta 
Cen1raI): If Member. of this House 
give notice of a certain subject 
which is agitating the country and 
that subject is permitted througb 
Government initiative to be discussed 
in the other HOUSe and not in this 
House it really tantamounts to con-
tempt' of this House which Millisters 
have no right to .... (Interruption). 

Mr. Speaker: Order, order. There 
has been enough of it. There ought 
to be some limit. It i-> already one 
o'clock. 

8hri Banga: He has made one im-
portant observation. I hope it is not 
final. He made a very emphatic 
observation that in no other Parlia-
ment is so much time given to non-
legislative work as in this House 
thereby mean'ng that we are doing 
sc.mething which we are not suppos-
ed to be doing. 

Shri Banga: It ~ome~ to t.hat. 
Some han. Members: No, no. 

Shri Kanga: He prefaccrt his re-
marks by saying that th~ Sessio::l is 
called for transacting legislative busi-
ness and all other work is only auxi-
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liary. It is not so. So far as OUr 
Own Parliament is concerned we have 
developed our own traditions. 

Mr. Speaker: Yes, yes. 

ShrJ Hari Vishnu Kamath: Sir, 
let me have half a minute. 

Mr. Speaker: There ought to be 
some limit. I have allowed him 
enough time. 

Shri Han Vishnu Kamath: It vou 
are good enough to permIt me, I ~ill 
take only quarter of a minute. 

Mr. Speaker: If I caC} call myself 
"good enough", he shuuld also be 
good enough. 

Sbri Bar! Vishnu Kamatb: The 
M'nister made a statement in answer 
to my points, and so I want to seek 
one cJarificat'on. He said that the 
duration of the session depends on 
the business of the House. You 
agree, Sir, that since 1950-51 the 
business has increased, proliferated and 
ramified considerably. In spite of 
that. .... 

13 hrs. 

Mr. Speaker: It cannot be taken up 
in the open House. We will consider 
it when we sit down separately. 

• ..:iT uq ~lflI1lfR"" : ~b'f~ ~, 
fWF ,Ft to ~'fCf <F.i 'ifr f;-q)i ~, ~ 
m it >r'fT l1Q'P.<l ~ f:'" i'f@ 'Ii" T ~ 
~ 'K 'P"f ~'3 ~T <l~ljt I 

!!l?;:r~ "{f~ : m C[fl ~, :m it 
'"fT ;;fr~ m '""'CIT i, ~T 'IGT f~ 
iNT ~ I '<Tit 'JI'T ~~ ~ ~ 
'li"7 .,.~ ~, '3"f t. f~ f'5Wf.!1R i'f@ trT 
~I 

anniTm;;niT I 

V.lflll ~~ : ll'tr omr <i't '3'if'IiT 
~ ~ f", wr.ft en<: '"fiI' flffiit <i't ~ 

~ ~ ~ij- I m'f ~ '"fT1f 
lfQ omr ~ ~iif if; 'Ii" ,;f ~T ~ ; 

. ShrJ Satya Narayan Sinha: Regard-
tng the Defence af India Rules, I am 
told that a resoluti::,,! by a privute 
Member is being dlscucsed in this 
House. So, the matter is be'ore the 
House in that way. 

Some hon. Members rose-

Mr. Speaker: Order. order. I cnn-
not continue this d:scussion indefinite-
ly. There must b~ s')me end to it. 
We will now take ill> the next item of 
business. 

13.01 hrs. 

DRUGS AND COSMETICS (AMEND-
MENT) BILL-Contd. 

Mr. Speaker: The House will now 
take up further consid2! ation of the 
motion moved by Dr. Sushi a Nayar 
to refer the DrClg3 and Cosmetics 
(Amendment) Bill to a Joint Com-
mittee. The time allotted is 3 hours, 
out of which 55 minutes have already 
been taken. 2 hour; and 5 minutes 
remain. 

15ft 1m'"'" m~ (~) : ~&T 
l1iwl, ~ fu;r 'f>l if.\' ~ <Tn: it o:rrr 
~ fuit 1'j-~ ~~ il"f.IlfT 
~ 'f>l iifm ~ ~ I ~ ;;j1<<: 

~ "'iRT "IT <:IT ~ f.l;- llQ f'I<'T "l'R llT<1 

~ m;rr;nf it orr I m ~ [t~, :miT 
~'f>l~iT~mt I 

m>rtrT1'j-~;~1'f1fTa:-o'fT"IT<:IT 

~ f.l;- ~ f'I<'T ifi'T ifi:l:rN<ft t. 3m: 1fT 
<'rf1l f.t;m ;;nit I irft l;flffi it i'f@ '>m1T 
~ f", ~~T ~ u:~~ 'f>l m'f ~ 
it ~ ~ <i't iflfT i'f@'~N~ ~ 1fT' 
m ~, 'flff ~ ~ m'f m ~ I 

;rnif; ~q,: 1fT If,, fir<'r <'fl"l ~ ~ I 


